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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL EENCH

‘on NoMosI/ B F

- , N
New Delhi: this the 20~ day of A2/ k20013

HON'BLE MR ,S.RLADIGE,VICE CHAIRMAN (R)is
HON *BLE DR A ,VEDAVAL LI,MEMER (3)

Jagmohan Sa;]uan :
s/o Shri TJ5; SaguanH
R/o Sectot -2/494, Sadig Nagary . ;
Neuw Del hl-49 . o :ioﬂo-oco;Appli can to’

(By Adwocate: Shri Deepak Vema).
Hersus.

Union of India
through

1. The Secretary?

Mini qtry of Homs Af‘f‘alrs‘”
Govte of Ind:.ar

North Block,

Neu Del hifd

2,1 The Directo i
National Ctime &ecords Bureau;
East BlOCk-7’ R K.F’Uram,

New Del hi=66

53 TheSB cretary*‘ﬁ
Ministry of Flnanca?‘
Govt.nof‘ Indiayy

Dep ttil of Expendituref”
North Blo ckiy’ :

New Del hl - L e ;:0—0 . .ﬂR eSponden tshoé
(By Adwvo cate. shri S° qKo"&lp ba) .
URDER

During hearing of this OA filed on 17i5:98
appliqanti'sz counsel Shri_'Deepak '\fem]a‘ stated at the
bar that applicant uwas confining his prayer before us
for revision of pay scale from 140052300 to 1600 ~2660
for the peried 11‘”!9 89 uptil 7. 4. 93 alone and no% beycg'
7 4.’93.J Ue shall therefore confine ourselves to .
appllpaqt'.s_-claim for revision of pay scalg From 1400=2 300
to 1600-2660 for the period 1159489 to 7.4i193 alone and

not beyond%? "



257

e 2a
22 Applicant who was uorking as LDC in DB fence

Ministry was selected for appqin,’gpgqt_a‘susfzgvl- in Computer
and System ‘lji\{isj.pn of NL‘.RBon deputation basis in

the scale of %ﬁ1zzoizgao for @ period of 3 years vide
O0ffice order daiﬂd 23.‘8.89(Annexure-A2)° His deputatation
was further extended Fbpfona_yéapwpféﬁfél3£8§92 vide
order dated 3f§8%925 appligaqt represented for

pemmanent absorption 2as S.I.:.n C&SDlu:Lsion of NCR!iT ‘
on 16412491 upon uhich by Memo dated 31435793 (Annexurep3)
he was informed that it vas proposed to appoint him on
transfer basis as Si in C&S Liivi sion and rede signate

him as Data Entry Operator Grdup C (%:1400-2300)

with e Pfect from the date he exercised his op tion’:

§  Meanuhile by MHA letter dated 6410991 (Annexure-Al
sa@nction was conveyed to redesignation and revision of
pay scale of various _EDii post in NCRB Wef 115989 as
per details given belou :

S1/No., Existing designation Nd@ioﬁ Revised design Nog

& scale of pay postsyl ation & scale of
of payl,!

: 4 ngsts
13 Constable (800=1150) a DE0 Cr.A
. 11501500 36
2. Head Constable (950~1400" 1350-2200 19
plus Rs,80/-gpl% | ‘ .
pay) 10 DEQ Gr.C
- | _ o | 1400-2 300 6
45 Sub-Inep:(1320-2040) 63  DEO GriD
1600226 60 3
DEO Gri'a
, S 1600=2660 574
& statihsstts(1400-2300) - 2  DEO arip -
’ o _ 1600=2000 2
5 Insps/statillnvestigator .
(1640-2900) 42 DEO ' Gr.D
2000~-13200 40
DED " Gr.E
2000=73200 1
164 ' 164
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4 Thereuponj based on DPC's recommendation by

order dated 1234;?93 \(F\‘nnexupe:'-AAAS ) applipant was

appointed as SI in C & § Division of NCRB on transfer

basis in the scalg of RN 320-2040 wJedfil 704193,
consequent upon implementation of‘»EDfp scales in C &
S—.l_)-iuisi_obé‘,‘f,and_ upon exerei sing his option he was

redésignated as DEO Gry C( Ril1400-2300) ulelr 754l o5]
5 ;A'pplic_ant cannot claim to have been unaware
of the gontents of MHA's letter dated 6410491 (AnnJ-AA1)
redesignating and revising the pay scale o’f" various

Eop posts in NCRB,”* and he has shouwn us nothing to
ésﬁabli‘sh_that_he made any grievvance against the

order dated 12.”4.:93 redesignating him 2nd revising

his pay scale as DEO Gr’.ﬁ(‘kgh 5002-2300)‘;“: indeed o
respondents in their addlsaffidavit dated 12312:2000
have cét_egorically asserted that the redesignation

of various posts vide MHA order dated 65391 was no &

on one to ons basis and applicant was asked to eXercise

his op tion_uheltlge:_ he was willing to be considered as

DEO Gr.jc_(RS.}1400-2 300) and he exercised his op tion for

"the past of DEO GriC and he was absorbed in that post.

wessFdl 7745193 vide order dated 12544193 (Annexure=An3)l

64 Pursuant to order dated 1244,93 applicant

became entitled to drau the scale of R.1400-2300 wiedfy

7;%".‘%93 onwards, 2s DEO !31:“.![2._g

(e . In so far as gpp.fl.j.cant'.'s claim to drauy the
higher scals of R 600;2600 for the period 11.09,89 t0
744393 is concerned; that scale was adnissible to DEQ'e
Grsl D and Gr”.“vl-i‘, but applicant had not beem redesignated as
DEQ during that period and continued to be an’ sI for that
entire period in the scale of R132022040.

8¢ _ A_ppl-i_cénf contends that by r'eSpondents—"o:der
dated 6M1¥97 (Annexure-p 1) and order dated 6:259%

SIs in the scale of RG11320~2040 like him but uho uere
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junior to him have been placed in the scale of Ré;] 1600-2 650
B

.e.f-‘.| 1179; 89,Lhe is l,heref‘ore entitled to the same sca19.

o3 A perusal of the orders dated 6115197 and 672798
ﬁ1600e2660uaa?fwﬂ1??9?89Mas.Data Processing Asstts Gr'dn
and not as data En’cry Operai;cn:sgijé In this connectioé
Finance Nm:.stry s DN dated 11. ’9?89 (Annexure—Alt) on

the subject of rationalisation of pay scale of EDp posts
makes ilt_.clear that the posts of data Entoy Operators
were seperaf® and distinct from Data Programming
Asstts’%’;i Da ta En try Dpﬁ erators were themselves in 2grades
at the entroy leuel Une grade was fhj1150-1500 for

Higher Secondary qandidates_,uith knoul adge of data entry
work uhile 2 slightly higher grade of Rsi115022200 yas
provided at entry level for graduates with knowledge of
data entry workid It uas also the promotional grace for
DEQ Gr.‘T\ﬁ fheréafter there uwere the_' promo tional grades of
DEQ GriC(R.1400-200)5 DEO GriD (1600:2660) and DEQ GriE
(+:2000-3500) . 0ata Entry Assistants on the other hand
fell under the category of Déta Processing and Programmi;sg
Staff, and Data Entry Asstts. GriA in the scale of
Rse'1600~2660 were the entry level for graduates with

Diploma/Certificate in Computer Application; who could

be promoted to DPA GryB (Rs. 2000-3200 )]

0. &As_appl_icant has not produced any materials to
establish that he uas a gradugte with Diploma/Certificate
in Computer Appliqatiqh s We find oursel ves unable o
direct respondents to place applicant 1n {che,scale of
RS1600~2660 for the period 1159,89 to 7;?4’:‘?93.‘ In view

of the express provisions of Finan§e Ministry;s Circular
dated 1151989 neither S.M,Ilyas Vss ICAR & Orsd 1993(1)61LR
nor the other rulings eited by applicantv's counsel advyance

appli can ts c].almﬁ

11& The UA is dJ.Sm:LsSed~ t\io oostsgi‘zi ‘ N
@r ch{"u% , %/Z »”/”—7"\‘
(OR .8 VEDAUALLT,) - {saR.ADIGE.Y.., .




